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Or.No,1 dated 25.9,2002

This matter has been taken up
to=day on being mentioned ®y the leamed couns‘
-for the Applicant. {

In this Applicatlan 28 Applicants 1
have ‘jolned together and by filing Misc,
—-Appli‘gat:'ion' No .902/02, they have prayed fer
permission to joingly presecute this O.A.

The prayer'fSr'fbint prosecution of this 0.A.

is all@wed Bubj*ect to payment of %,1358/~
(Rupees One ‘thousand & three hundred fifty)

“in shape of I.P.0.,Shri Tripatm}/for tl‘xe:;'2’<f‘5f>LM
s N

| f
el L— 1
ﬁ?\“\\‘ ’ &




o

S

<j;(%?7/m)/

NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL & =~

PO DO
M£ ,,)/(_‘ﬂ..a/,—l "’/(r R e e

heom@— L‘V"u ) ‘4
D gquar“m' s an) A1
TR Gy . Mvv

P X‘P’B/\«'Q
1"} {,WL,\(Q_V’\, > >

f
a

Jold o1y

undertakes to tile I.P,0. worth of #s,1356/=

by 27.9.2002, Upon receipt of IPO worth of
Rs,13568/~ separate O.A.nos. we assiegned in
respect of other 27 Applicants fer statistical
purpose, M.A.902/b2 is disposed of accordingly.
W&:;“amf
R{JUDICIAL)
Order No.,2 dated 25,9,2002
Heard sShri B.S.Tripathy, learned
counsel for the Applicants and Shri D.N.Mishra
learmed Standing C&unsel(on whom a coepy of

O.A. has been served) appearing en eehalf of
the Respondents/Railways.

Applicants, Asst.Station Masters/
Station Masters of S,E.Railway, Sammalpur

Division had approached this Triewnal earlier
in 0.2.555/2000; wherein directions were
issued to Respondents to evaluate /make a
jo® snalysis and accordinely erant necessary
relief to the Applicants. After the job
analysis work was over, the‘Applicénts again
approached this Trisunal in M.A.136/02 and
obtained a direction to the Chief Personnel
Officer to pass necessary orders on the
report of jo® analysis and to erant necessary
relief oy way of erantineg special allewances
to the Applicants, within a period of two
monthes frem 26,.3,2002, By filineg the present
Original Application under Sectien 19 of the
Administrative Tri®unals Act, 1985, the
Applicants'have piaced on record a Memorandum
dated 31.7.2002(Annexure~3) issued by the
Divisional Personnel officer, S.E.Railway,
Sambalpur in pursvance of concurrence of
~0£+FA/GRC vide his letter No.,FB ENG Optge,
Pt .XI/72-dated €1,7.02. Under the said
“Annexure=~-31.,7,2002(Annexure-3), the Assistant
-;Stag}gnfMastgrs/Station Masters of Maneswarse!

rsgﬂguiﬁgﬁgaézsecﬁion of Sambalpur Railway Dvn,
A

have;\gj,;tqa_],_l,y/been asked to work for eight

_hours(continwus) wnder HOER, in-stead of
working for 12 hours (EI) w.e.f. 1.8,2002,
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By shevihgvtbis Memo ramdum dated 31.7.02L§é,
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the counsel for the Applicants susmitted that, sy
implication, since the Applicants(ASMs/SMs) were
discharging duties for 12 hours(EI) prior to 1.8,02,
they are entitled to special/evertime allowances
for the excess four hours duty.,.

Prima facie, the susmission made oy
the Advocate for the Applicant appears to have
consideradle force and,as a necessary comsequence,
the Respondents should grant special/ever time
allowance to the Applicants. Since this matter is
Being examined at the admission stage in the
present O.A., Shri D.N.Mishra, Standing Counsel
for the Railways suemits that thiks matter again
be sent to Respondents for needful action.

In the aforesaid premises, having heard
the learned counsels of Both sides, Respondents are
directed to treat the copies of this 0.A.827/02 to
be a3 representation made in respect of each of the

Applicants and consider the case of the Applicants
and grant them necessary consequential relief in
shape of arrears of special/over time allowance by
the end of October, 2002,

This O.A. is disposed of in the aforestated
terms., No costs.

Send copies of this erder to Respondents
along with copies of 0.A., as directed adove. Free copies
of this order be also made availawle to the learned
counsels of soth sides,
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